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e g\ CENTRAL ADMINISTRATIVE TRIBUNAL , JABALPUR BENCH
‘ JABALPUR
‘ .

,v
/.

Original Application No¢31; of 2003

Jabalpur, this the lst day of September,2003

. Hon'ble Shri D.C.Verma - Vice Chairman (Judicial)

Hon'ble Shri Anand Kumar Bhatt = Administrative Member

-~

M.K.Sharma, Son of Shri Ram Narayan

Sharma, Aged about 48 years, Resident

of Kamla Nagar Crossing,Navin Nagar,

72. Kotra..BhOpal. M‘pi' = APPLICANT

(By Advocate . Shri S.C.Sharma)

1,

2,
3.

4,

Se

6.

versus

Union of India, Through Secretary,
Ministry of Railways,Govt,of India,New Delhi.

Chief Personnel Officer(CSTN)Staff Office,
Central Railways,Mumbail MS,

Divisional Railway Manager,Central Railways,
Bhopal M.P. '

General Manager,Central Railways,Mumbai ?.T..
Mumbadl , . . ‘ 3

Divisional Railway Manager,
Central Railways {West),
Bhopal MJ.P,

General Manager,: .
Central Railway (west),
Jabalpur M.P, , -~ RESPONDENTS

(By Advocate = Shri S.P.Sinha)

-

ORDER (Oral)

By DeCoVerma, Vice Chairman gJudicialzi

By this Original ApplicationAthe applicant has

challenged the order dated 14,11.,2002 (Annexure-a=5) by

which the applicant has been transferred from Bhopal to

Bhusawal on promotion, The applicant has also challenged

Annexure-A=9 dated 2543,2003 by which the applicant®s

representation for allowing him to cont#nue at Bhopal

has been rejected,

2.

The background of the case is that for illegal

extortion of Rs.1,000/= from a passenger, a vigilance
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enquiry was made against the applicant, In the year
1999, the applicant was transferred from Bhopal to
Bhusawal,ihegsaid'érder‘was challenged by the applicant
by 'filing OA No.64 of 2000, ‘

3. In the meanwhile the applicant underwent
treatment for cardiac ailment at Bhopal, In view of

the interim order granteq by the Tribunal tn oOa 64/2000
the applicant continueq to work at Bhopal, While
declding the said OA 64/2000, the Tribunal directed
the respondents to decide the applicantts representation
by a speaking order within the prescribed time, The

Tespondents,however, decided the Tepresentation in the

extended timey, Meanwhile the applicant by Annexure=aw5
dated 14,11,2002 was~promoted'£rom the scale of
R8+5000-8000 to the scale of RS +5000=9000 ang transferreq

.to Bhusawal, The applicant challenged the order dated

1441142002 by filing OA Nb.858/2002.The-Tr1bunal while
deciding OA 858/2002 vide its order dated 3,1,2003
directed the applicant to make a I'épresentation and

in case the applicant is agree to forego hig promotion,

the respondents were to pass appropriate orders on the

applicantts representation to forego the Promotion.,

The applicant mage a Tepresentation annexure-a=8 dated
64142003, The same was rejected by the respondents by

the other impugned orger dated 25;3.2003(Annexureﬁa-9);
The applicant has, therefore, in,thisfdhfchallﬁpgﬁg'tpﬁ
order of transfer on promotionﬂlannexurerAES).and the

order rejecting the representation(Annexure-APQ)wv

4, Counsel for the pParties have been heard at
length, , ‘ ’
5. An order of transfer can' pe intersersy:

with onl

Y 1f the same 1s passed not by the competent
authority or in violation of any Statutory rulesg, It

/?\/ thdo...3/-



applicant'g representation'.a It is seen that initially'

transfer liabili,ty. and the ‘medica] ‘facilit.tes as
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t has to be maintained, The O.A. is accordingly

dismissed. Costs easYe

(D+CeVerma)
ﬂ umar Bhatt) Chairman(Judicial)
A e tsacive Hember Vice
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FBREET Tt A /L eevecrmnerermrscnnnss FATAR, Rvcercrisroion
gfaifarts o=t fra:— : P
(1) 2#?.:'., FraTmron gy ,.\_q,..,.'_?‘ mglz ﬂa’” o
‘/(5)’353'«65” :I".f“_ o S r)ammgéfé ' " ,W
(3) wad Sy W : T BRI 5./
Y wrmwa, @, o

A (A HFRUE Tl i : UD%TW‘



